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This does not come under the Rail-
ways Act. It will come under the 
Indian Fatal Accidents Act of 1855. 

Shrl Feroze Gandhi: In view of the 
ract that this is a passenger train and 
a death has taken place, under the 
rule whenever a passenger train is 
involved a death takes place, it is 
only the Chief Inspeelor of Railways 
who holds the enquiry. 

Shrl S. V. Ramaswamy: This was • 
goods train; not a passenger train. 

Procurement of Rice from Andhra 

·901. Shrl Parulekar: Will the 
Minister of FOOd and Arrkuitnre be 
pleased to state; 

(a) whether it is a lact that Gov-
ernment have stopped requisitioning 
of rice in the four coa.tal districts 01 
Andhra; 

(b) if so, the reasons therefor; 

(c) what was the estimated surplus 
of rice in those districts in April, 1958; 
ond 

(d) how much quantity Government 
had procured till then? 

• The MInister of Food and Arricnl-
ture (Shri A. P. Jain): (a) and (b). 
Fresh requisition orders are not being 
issue! just at present. Requisitioning 
is resorted to only when substantial 
stocks of rice are available with the 
millers/stockists but are not offeree! 
to Government. 

(c) It is difficult to assess the ~ur
plus of rice at any iliven t.me. 

(d) About 2 lakh tall' at rice were 
procured during the period 12th 
August 1957 to 31st Mal'cn 1958. 

Shrl Parulekar: The heading given 
to this question is "Purchase of rice 
by Kerala Government", but the que.-
tion is in regard to Andhra. 

Mr. Speaker: In my copy, the print-
ed heading has been corrected u 
uProcurement of rice trom Andhra". 

" 
Shrl Parulekar: I gave notice of two 

questiOn!. The headin, of one qu .... 

lion has been taken and mixed .... itll 
the contents of the other. 

Mr. Speaker: He may look to thl 
contents and not to Ihe heading. 

Shri Narayanankutty Menon: At 
the time of this procurement by the 
Central Government, may I knOW' 
whether the ceiling prices of rice have 
been fixed by notification there anel 
it so, why Ihe Government resorted 
to procurement? 

Shrl A. P. Jain: The ceiling prices 
were fixed. 

Shri Narayanankutty Menon: MaT 
know whether rice was available 

in the open market in these four dis-
tricts at the ceiling prices and if so, 
",hy the Government resorted to 
procurement instead of purchasing ia 
the open market! 

Shri A. P. Jain: Whenever we bUT 
rice, we buy at the ceiling prices.. 
We withdrew from the market, 
because Kerala wanted to buy some 
rice and we wanted to give them aa 
opportunity. 

Shri Punnoose: Is it a fact that the 
Kerala Governllilent requested the 
Central Government to purchase rice 
for them at a fixed price and the 
Kerala Government was prepared to 
give the price as well as the cost at. 
transport? 

Shrl A. P. Jain: The questioa 
relates to Andhra and not Kerala. 

Shrl Na,l Reddy: Just now we 
have been told that the procuremeDi 
of rice was stopped, because the 
Kerala Government . wanted to pur-
chase rice. May I know whether U 
Is a fact that the procurement wu 
Itopped because the Andhra Govern-
ment objected? 

Shri A. P. Jain: I never said that 
the procurement was stopped becalUe 

. the Kerala Government wanted to 
purchase. What I said was that whs 
the ,stocks are available in the IlUll'-
ket,. then we buy. Incidentally thAI 
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was also one of the objects to enable 
Kerala to buy. 

Shri Nag! Reddy: The answer to 
the question says that the Govern-
ment stopped procurement because 
lhere were less stocks in the Andhra 
market at that time. 

Shri A. P. Jain: The answer is 
there; the han. Member can read it. 

Shn C. D. Pande: In view of the 
fact that the procurement was done 
by the Government and the trade was 
between the Government of Andhra 
Pradesh and Kerala. why did the 
Kcrala Government insist on having 
a private agent for procurement? 

Shrl A. P. Jain: It is tor the Kerala 
Government to answer it not for me . .;J 

Shrl Narayanankutty Menon: The 
question put by Shri Punnoose was 
not answered. 

Shrl Ranga: Is it the policy of the 
Government to coerce the Andhra 
peasants and purchase food grains for 
the convenience of the Kerala Gov-
ernmet when the Kerala Govern-
ment was prepared to go to Andhra 
and purchase rice in the open 
market? 

Shrl A. P. Jain: It is never the 
policy of Government to coerce pea-
san ts to sell to any particular State 
Government. The Government of 
India wan ted to procure rice in 
Andhra and it prescribed controlled 
prices, i.e. prices at which the Gov-
ernment of India wanted to procure. 
That was all that we were doing. 

Shrl Punnoose: . Is it a tact that 
the Kerala Government. sought per-
mission to buy rice from the east 
coastal districts and that was denied! 

Shrl A. P. Jain: There is no ques-
tion of any Government seeking IUlT 
permission, because this Is a tree 
movement zon~. 

Shrl Tangamanl: May I know hOW' 
much out at these two lakh tona rice 
which was procured from the foUr 

districts of Andhra has been supplied 
to Kerala and how much to Madras! 

Shri A. P. Jain: 1 cannot 8ay hoW' 
much out of Andhra rice waa 
supplied, because we mix up all 
stocks. But in the current year, 'We 
have supplied so far 68,000 tons ol 
rice to Kerala. 

Shrl Vasudevan Nair: The han. 
Minister said that there is no ques-
tion of preventing the Kerala Govern-
ment. But is it not a fact that the 
Kerala Government specially asked 
the Central Government to permit 
the Kerala Government to go into 
these four surplus districts and pur-
chase rice at the open market rate. 
because the Central Government did 
not agree to give rice at the ceilin& 
price and is it not a fact that the 
Central Government did not allow 
the Kerala Government to purchase 
rice in the open market even? 

Shrl A. P. Jain: That would be a 
request for permission to commit IlD 
oiJence, because the control price baa 
been fixed. (lnterruptiom). 

Mr. Speaker: am not goinll to 
allow a discussion 0 on matters of 
policy. 

Shri Punn_: Replying to mr 
question, the han. Minister said that 
such a request was not made and 
permission was not denied. But just 
now he says that the Kerala Govern-
men t was asking tor lomethln, 
illegal. 

Shri A. P. Jain: I said that would 
mean asking permission tor doi~ 
something which is not legal. 

Mr. Speaker: Both the an.w,," 
are consistent with each other. The 
hon. Minister wanted to say that the 
Kerala Government itself is aware 04 
the illegality' and so, they did not uk 
the Central Government. 

Shri Rami Re~lIr: 1 want to uk 
one question. "Because the other 
Members were makinc nolle ....... . 
(lflterrlq>tionI) . 
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Shri V. P. Nayar: He must with-
draw that; we are not making noise. 

Mr. Speaker: Shall we allow fur-
ther noise to be made? It is wrong; 
no hon. Member makes any noise; he 
only speaks. It is wrong to say that 
any hon. Member makes noise, though 
it may be jarring on the ears of the 
hon. Member. 

Shri RamI Reddy: May I 
whether the Andhra Pradesh 

know 
Gov-

ernment was making repeated re-
presentations to the effect that the 
procurement price was not commen· 
surate with the cost of cultivation 
and that the price did not correspond 
to the prices ot essential commodities 
required for cultivation? Has it not 
made repeated representations to this 
Government to revise the price for 
procurement of rice and what is the 
action that the Central Government 
is going to take on that representa-
tion? 

Shri A. P. Jain: The Andhra Gov-
ernment represented to the Central 
Government that the procurement 
price should be raised. After consi-
dering all the .elevant factors the 
Central Government has come to the 
conclusion that the control prices 
c"I'not be raised. They will conti-
nue to remain what they are. 

Shri Thirumala Rao: This is an 
important point and therefore you 
may please allow one or two more 
questions, Sir. 

Mr. Speaker: I am not going to 
allow any more questions. If hon. 
Members are particular, I will allo .... 
a half-an-hour discussion, it a 
request is made. 

Shri Tyarl: It is not justilled. 

Mr. Speaker: If there is anything 
new and a requisition is made, I will 
allow half·an-hour. I cannot by 
myself say that, Jv,!t hon. Members 
can make a requeSt tor a half-an-
hour, one hour, two 'hours or five 
kours dlaeusaioa. 

Shrt Narayanankutty Menon: 
have one submission to make tor· 
helping you In having the discussion. 
One important question remains. 

Mr. Speaker: No. Next question. 

Commercial Exploitation of Seas 

"902. Shrl Sanganna: Will the 
Uinister of Food and A(I'Iculture be 
pleased to refer to the reply given 
to Starred Question No. 491 on the 
25th February, 1958 in respect of 
commercial ('xploitation of seas and 
state: 

(a) whether any conclusion has 
since been arrived at; and 

(b) if so, with what results? 

The Deputy Minister of Arrlcul-
ture (Shri M. V. Krishnappa): (a) 
and (b). A schedule of conditions 
for the establishment of private fish· 
ing companies in collaboration with 
foreign companies has been laid 
down. This schedule is placed on the \ 
Table. I See Appendix III, annexure 
No. 1301. 

Some companies, both Indian and 
foreign, have made enquiries. 

Shrl Sanganna: May I know the 
stage at whioh the matter actually 
stands'! 

Shri M. V. Krishnappa: Recently 
we hav€.' sent onp of the Japanese 
experts to Orissa to start a company 
there just as we have started one in 
Bombay. The results of the negotia-
tions have not yet been known to us. 

Shri V. P. Nayar: The question 
does not specify' anything tor the 
commercial exploitation of fisheries 
and the answers do not give any· 
thing about the commercial exploi-
tation of seaweeds. I want to kno .... 
whether the Government have any 
scheme for tapping the unlimited 
resources of seaweeds. 

'Shrl M. V. Krlahaappa: The com-
mercial exploitation of the big'h se ....... 
means commercial exploitation of 
'nythinll available in the seas, 10 .. 




